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R.A. NO. 23/1998

V o.A. NO. 1549/1994
M A. NO. 1152/1998
M A. NO. 2477/1998
m"a. no. 1132/1999

De 1 h ! this the 10th day or Augua

f

^ , hkTICE k m. agarwal, chairman
hon'ble shri just 1Ct ^•

HON-BLE shri n, sahu, member (A)

A K- Srivastava & Ors.

^ Av Shri Rupesh Kumar, Advocate ?
-Ver sus"-

UrHori of India & Ors.

• Rv Shri K. R. Sachdeva, Advocate ;

Rsspofide't 10

0 R D E R (ORAi )

Shri Justice K. M. Agarwal :

This is a review appl lost ^ori ccs reov ion or

certain errors apparent on the face or rsroij

Ho. 1549/94. A K. Srivastava &..0r3. Upj.oa ..tt
India decided on 5.12.1997 bv a Oi.ieior Be .01,
consist.ng of Dr. JoseP Verghese tee the.. rice
Cnaircan (J) and one of us, i.e.. d. Saiu: Me...ba. it

2. it has been stated in the revftRt appiicsiicn

that an error has crept in the third paragraph of the

aforesaid judgment which is a Isc refSeated in toe

directions f ina i !y given by the Bench, it to poiriiea

out that the seniority list of Upper u <v i s ion „;nrn;a

issued on 21.8,1982 was in order and was not t-e

suoject matter of chaMenge in the said d.A, u-i 'cci.

the subsequent seniority i isx dated .s, iu i-:'wr+ vrr.s.,:r

chaMenged on the ground that it vms not i r. accordance



t;
with the regulations. These facts are r,ot sisgilted by
the respondents in thei.r counter. The iear red counsel

for the res

i ew app i i cat i or

pondents, therefore, did not oppose tire

3. Accordingly paragraph o 'j i -e j -

dated 5.12,1997 m O.A. 1549/94 requires .xorrect.cn

by mentioning, "which was subsequently rercacec cv cc.

impugned seniority i ist dated 19.12.1984 after the
existing words and figures. "Depa r tmen to . exam' foi'

fuiing up of the remaining posts was aicc ite io is

xgeo itself and the seniority iist was creparec ox

p-' 8 1932." and before the words. i r sras ruuc; •. .c;C

behalf of petitioner the said senior ity i.xr wax ;.a,

1'̂ accordance with the regulatioh ..... x.-

consequence, the operative part of the o-ae- :x

1549/94 dated 5.12.1997 also requires ccxnecrion cr

substituting the date "19,12.1984 in p iox-a xtr xie

existing date "21,8.1982" in the fixst i ine

sub-paragraph (2) of the operative part of the saici

oimier .

4 1n the resu It, th . s rex i ew ape i i x.;a i i x-'H

Succeeds and it is hereby a; iowed, Necessary

coxrections as mentioned in paragrapir 3 of tfos oxdco-

be made in the final order dated 3.'2.r99;

C.A.1549/94. No costs.

5. There is also an application b;-- t'te

resDondents registered as M.A. 1132/99 "or exiensioxi

of time for comp i i ance with the direciiorxs made bv the

Txib'jnai in the aforesaid O.A, No. 1549/94. 'c vm ew
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of the cot-rections made in the said order' bo aho-owmg

t he Dreseri t rev i ew spp 1 i ca t i on , t he oe: i o \ ;ii oc-

mor-'ths given to the respondents for compiience w.tr,

the directions in the final order made in the a „

automatica! iY stands extended by a period or tore©

rnor.tho fr^oiT! today. The respondents ma.o i;hsre'=ore.

cQRipic with the directions as amended by the -ev iew

ar:)D Moat ion within a period of thr^se mo'imis ?rom

tcdav . Accord ingiy the said Ivl. A. No. iior/oA ?!©.©

betioms i nf ructuous .

( K. M. Agarwa! ^
Cha i rman

- • C-V .....

{ N. Sahu )
Member (A)


